BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 15 of 2015
WP(C) No. 16 of 2015
WP(C) No. 17 of 2015

13.02.2015

Heard Mr. HL Shangreiso, learned counsel for the
petitioners who submits that the petitioners are supposed to
appear their Class-XII Examination scheduled to be held on
5.03.2015 but due to some misunderstanding and mis-
communication between the respondents No. 1, 2 & 3 and the
petitioners namely; Miss. Idabha Lamare, Miss, Chondor
Kaping, Mr. Ailad Lyngdoh, Mr. Thotmaya Tamang, Mr.
Renchamo M, Mr. Niraj Thapa, Mr. Bniahbha Lamare, Ms.
Niewkor Siangshai and Ms. Zinchar Tongvah (in WP(C) No. 15
of 2015), Mr. Tungyangwung A Shatsang, Mr. Somi Khansu
(in WP(C) No. 16 of 2015) and Miss. Phungamla S, Mr. Shimya
Kashung , Mr. J Ningkhan and Miss Leishiyung Shaiza (in
WP(C) No. 17 of 2015) have not been issued Admit Card till
date. As a result, they are uncertain whether they will be able
to sit in their Examinations or not, in case if they are not
issued Admit Cards and they will suffer irreparable loss, so

necessary direction may be given.

Issue Notice to the respondents No. 1 to 5 to show
cause as to why these instant petitions should not be allowed
or any order or orders should not be passed as deemed fit and

proper.

Petitioner’s counsel is directed to take necessary
steps to serve notice upon the respondents within 3(three)

days by way of Dasti service.
Notice is made returnable within 10(ten) days.

In the meantime, for the interest of justice and to
safe the career of the petitioners, respondents No. 1, 2 3 & 5
are directed to issue Admit Card to enable them to sit for their

respective Class-XII Examinations, if they are qualified.

This order is to be complied within 3(three) days.



Registry is directed to send a copy of this order to

the respondents for compliance.

Let a copy of this order also to be furnished to the

learned counsel for the petitioner.

List this matter after 10(ten) days for further

order.

JUDGE

V Lyndem



